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IN THE CENTRAL ADMINISTRATIVE TRIBU

AHMEDABAD BENCH

KXW XK P X

0.A. No. 19%

Exk DB

DATE OF DECISION 5.4.1990

-~ Ravindra R. Dube & Anr. . Petitioner
. Mr. P.H. Pathak Advocste for the Petitioner(s)
Versus
" Union of India & Ors. . Respondent

. Mr. BeR. Kyada Advocate for the Responaem(s)
CORAM
The Hon’ble Mr. A.V. Haridasan o e ee Judicial Member
The Hon’ble Mr. .M. Singh .o - .o Administrative Member

1. Whether Reporters of local papers may be allowed to see the Judgement?
2. To be referred to the Reporter or not?
3. Whether their Lordships wish to see the fair copy of the Judgement?

4. Whether it needs to be circulated to other Benches of the Tribunal?
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applicants in service with effect from the date on
which any persons junior to them have been regularised
in service. The respondents have resisted the application
on the ground that the applicants have been given
P Cern\en b _
plocing in the panel in accordance with the availeable

service record.

2 When the matter came up for hearing, learned

counsel for the applicants submitted that the applicants

would be able to convince the authorities that their

Pq/o'/[g-
services commenced on a date #m the year 1979 and if
the Reilway Authorities consider this aspect, it will
] be possible for the department to grént relief to them.

Learned counsel for the respondents agreed that the

Railway Authorities have no objection in considering the

répresentation and to assign the due placement to th%?/éf

applicants if they are satisfied about the bonafides claim.
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In the qpﬁigjc:eus of the facts and circumstances, we

dispose of this application with a direction to the

applicants 1 and 2 to make a2 representation each detailing

all

their grievances and giving/details of their service;,

- \P’MQ
‘ Offgk@megzce evidence# in support thereof within a month

from the date of communication of this order to the

first respondent and with a direction to the first
respondent to dispose of this representation in accordance
with law within a3 periocd of two months from the date of
receipt of such representation. In case the applicents
feel aggrieved by the outcome of the representaticn,

they will be at liberty tc move the approprizte forum

for‘th relief, There is no order as to costs.
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( M M Singh ) ( & V Haridasan )
Administrative Menber Judicial Member
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